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No. 1694(2)/XVII-V-[-1(K A).27-1693
Dated Lucknow, December 30, 1993

. INpursuance of the provisions of clause (3) of Article 34§ of the Cobstitutior. of
India, the Governor is pleased to order the publication of the following English translation
of the Uttar Pradesh Lok Seve Sharcerik Roor S¢ Vikairng, Swatamrsic ~ Sangrem
Senaniyon Ke Ashrit Aur Bhutepurva Sanikon Ke Live Arzkshan) Adbiniyar, 1963 (Uttar
Pradesh Adhiniyam Sankhya 4 of 1093} as passed by the Uttar Pradesh Legislatcre and
assenred 1o by the Goverfior on Decemb.or 29, 1203, -

PHE UTTAR PRADESH PUBLIC SERVICES {RESERVATION FOR
PRYSICALLY HANDICAPPED, DEPENDENTS OF FREEDOM i
FIGHTERS AND EX-SERVICEMEN) ACT, 103

(U. P. Acr Ho. 4 or 1593) .

(As passed by the U.P. Legislature) ‘
AN

ACT

to provide for the reservation of pests in favour of physically handicapped, !
dependents of freedomn-fighters and ex-servicemen and for matters connected
therewith or incidental thereto. : :

IT 18 HERERY enacted in the Forty-fourth Year of the Republic of i
India as follows —

Short tifle and 1. (1) This Act may be calied the Uttar Pradesh Public Services
omuencement {Reservation for Physically Handicapped, Dependents of Freedom Fighters
and Ex-Servicemen) Act, 1993, ’

{2) It shall be deemecdito have come into force on December 11, 1993,
Definitions 2. In this Act.

(a) “"‘Backward Classes’” means the backward classes of citizens
specified in Schedule Ito the Uttar Pradesh Public Services (Reservation .
for Backward Classes) Act, 1989, : .

(&) “‘dependent” with refercnes to a freedom fighter means,—

(i) son and daughter (married or unmarried), I

(1) grandson (son of a son) and ummarried grand daughisr i
(daughter of a som), _ i

of the freedom-fightcr. : “
(¢) “ex-serviceman’ means & Person who has served in amw rank,

as a combatant or non-combatant, inthe Indian Army, Navy or o
Airforce, and—

(i) has retived from such service after earming his pension, or

(ii) has Deen released from such servige on quical grounds, ;.
in accordance with the requirements of such service, or hecaise
of circumstancss beyond his control and has  Dbeen gravded
.medical or disability pension, or

(iii) has been released, otherwisc.than on his own request, as
a4 cohsequence of reduction in the establishment of suech

$eTVvice, OF

(iv) has been released from such servico after a fixed S]‘:gciﬁ\?'
period, but has not been rgleased  on  his own reguest of has -
not hoen dismissed or discharged on auccant of misconduct  of
incficiency and has been granted graiuity;

and Jjuchudes 1he Tollowing categories  of territoiial Army persanngl
who-—

(i} get pension for continuous embodied service,

(ii) have become medically unfit owing to military service, anai

(iii) arc winners o gallanlry awargd,
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i (d) “frcedom fighter” means a person domiciled in Uttar Pradesh who
had paiticipated in the freedom struggle of India and had—
(i) 1aid down his life; or

i , (i) undergone senténce of imprisonment for a period of at
least twao months; or

(iii) been detained in prizon as an undertrial or a detend for a
period of at least three monihs ; or

(iv) been sentenced with at least ten canes ; or
(v) been declared as an absconder ; or
(vi) sustained bullet injuries ; of
(vii) participated in ‘Peshawar Kand’ ; or
(viii) been a member of Indian Nationa) Army : or
'(ix) been a certified member of India Independence League ; or S
(x) been released under the ‘Gandhi Irwin Pact’,
~ Explanation—For the purposes of this clause, a person who

had sought and had been pardoned shall not be deemed to bs a
freedom fighter.

{e) “‘physically Ifandicapped” means a DPerson—

i (1) who suffers from tota] absence of eyesight or from limitation
1 of the field of vision subtending an angle of 20 degrees or worse

or whose visual acuity does not exceed 6£60 or 20/200 (snellen) in
the better eye with correcting lense ; or

k (ii) whose sense of hearing is non functional for ordinary
3 purposes of lifs or who suffers from hearing loss of more than 90

decibels in the better ear (Profound impairment) or total loss of
hearing in both ears ;or

(i) who has a physical defect or deformity which causes an

interference with the normaj functioning of the bones, muscles
and joints.

. (f) “year of recruitment” means a period of twelve-months commenc-
ing on the first of July.

) . . . . . , Reservation o f
': 3. (1) In public services and posts in connection wilh the affairs of the vacaucjesliu
¥ State there shall be Teserved five per cent of vacancies at the stage of direct favour of

% recraitment in favour of— - . cl’;’ggic;‘gc{m“di'
{i) physically handicapped, . ‘

(i) dependents of freedom fighters, and
(i) ex-servicemen.

A (2) The respective quota of the categories specified in sub-section )]

shall be such asthe State Governmep may from time to time determine
by a notified order.

i . (3) The persons selected against the vacancies reserved under sub-section
- (1) shail be placed in the appropriate categories to which they belong. For
E: eiiamplq, if a selected person belongs to Scheduled Castos category he will be

Paced in that quota by making necessary adjustments; if ke belongs to

: Scheduled Tribeg category, he will be placed in that quota by making

: gecess_ary adjustments ; if he belongs to Backward Classes category, he will

i be PlaCed in that quoty, by making ne Cessary adjustments. Simijarly if he

b010ﬂ553_t0 open competition category, he wil be placed in that category
Y making necessary adjustments.

(4) For the Purposes of sub-section (1) ap year of recruitment shall be

taken as the unit and not the i .
eéntire sty th of ] ! ©

at no int i i i i
Strength of cacioe, point of time the reservation shall, in the entire

L Or Service, as the case may be, exceed the quota determined
Or reupective categories. ’ : d c

o n sub-seotion (1) shall not be carried over

. t(5) The Vacancies reserved under
fo Re next Year of recruitment.
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4, (1) If any oifficulty arises in giving «ffeot to the provisiéns of this
Act, the State Gove:nment may, by 4 notifiec order, make such provisions
not incohsistent with the provisions of this Act as appears to. it to be
necessary or expedient for renoving the difficuity,

(2) No order under sub-gection (1) shall bs made after the expiration of
the period of two years from the commencement of this Act.

(3) Every order made under sub-section(1) shall be laid, as soon as may
be, before both the Houses of State Legislature and the provisicns of sub-
section (1) of section 23-A of the Uttar Pradesh General Clauses Act, 1904
shail apply as they apply in respect of rules made by the State Government
under any Uttar Pradesh Act.

5. The provisions of this Act shall not apply to cases in which
selectiopn process has started before the commencement of this Act. -

- 6. (1)'The Uttar Pradesh Public Services (Reservation for Physically
Handicapped etc.) Ordinance, 1993 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
under the provisions of the Ordinance referred to in sub-section (1) shall be
deemed to have been done or taken under the corresponding provisions of
this Act as if the provisions of this Act were in force at all material times.

By order,
N. K. NARANG,
" Sachtv.
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IN putsuance of the provisions of clause
India, the Governor is pleased to order the
tion of the Uttar Pradesh Lok Seva (Sheririk Roop Se Vi
Senaniyon Ke Ashrit Aur Bhutpurva Sainikon ke Lj
1997 (Uttar Pradesh Adhiniyam Sankhya 6 of 1997) as
ture and assented to by the Governor og July 30, 1997

Short title and
commencement

Amendment of
section 2 - of
U.P. Act 5o, 4
of 1993

No. 1087(2)/XVII-V-1—1 (KA)!2-1997 ’
Dated Lucknow, July 31,1997

(3) of Article 348 of the Constitution, of
publication of the following English transia-
klang, Swatantrata Sangram
ye Aarakshan) (Sanshodhan) Adhiniyam,
passed by the Uttar Pradesh Legisla-
THE UTTAR PRADESH *PUBLIC SERVICES (RESERVATION FOR
PHYSICALLY HANDICAPPED, DEPENDENTS OF FREEDOM
FIGHTERS AND EX-SERVICEMEN) (AMENDMENT)
ACT, 1997 4
(U. P. AcT No. 6 OF 1997)

(4s passed by the Uttar Pradesh Legislature)

AN
ACT

to amend the Uttar Pradesh Public Services (Reservation for Physically

Handicapped, Dependents of Freedom Fighters and Ex-Servioemen)
Act, 1993,

It 1S HBREBY enacted in the Forty-eighth Year:of the Republic of
India as follows : —

1. (1) This Act may be called the Uttar Pradesh Public Services
(Reservation for Physically Handicapped, Dependents of Freedom Fighters
and Ex-Servicemen) (Amendment) Act, 1997, ‘

(2) It shall be deemed to have come into force on July 9, 1997,

2. In section 2 of the Uttar Pradesh
for Physically Handicapped, Dependents of
Servicemen) Act, 1993, hereinafter referred to

Public Services (Reservation
Freedom Fighters and Ex.
as the principal Act,—

(@) for clause (a) the following clauses shali be substituted
namely :—

“‘(a) “blindness” refers to a condition where a person suffers
from any of the following conditions, namely ;—

{ i) total absence of sight; or

(ii) visual acuity not exceeding 6/60 or 20/200 (snellen)
in the, better eye with correcting lenses; or

(7)) limitation of the}field of vision subtending an angle
of 20 degree or worse;

(aa) *cerebral palsy” means a group of non-progressive
conditions of a person characterised by abnormal motor
control posture resulting from brain insult or injuries occurring
in the pre-natal, peri-natal or infant period of development ;*

(b) after clause (d), the following -clauses shall be inserted,
namely :— .

“(dd) “hearing impairment” means loss of sixty decibels or
more in the better ear in the conversational range of frequencies;

(ddd) ““locomotor disability”’ means disability of the bones,
joints or muscles leading to substantial restriction of the move--
ment of the limbs or any form of cerebral palsy;

(dddd) *low vision” refers t

) 0 a condition where a person
suffers from impairment of

; visual functioning even after treat-
ment or standard refractive Correction but uses or is potentially

capable of using vision for the planning or execution ofa task
with appropriate assistive deyice S ’

(¢) for clause {(e), the following clause shall be substituted,
namely ; —

““(e) “Physically handicapped” means a person who suffers.
from :— ,

() blindness or low vision ;
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( u) hca:mg lmpairment : :
(iti)-dacomotor dlsahmtyrcnecrebral spa.:lsy .

(d) far clause ( f) the followuxg clause shall be sabsmuted
‘mamelyi= ‘
' ‘ “( f). words and. expresmons used. but not deﬁned in this Act :
~and’ defined inthe Uttar Pradesh Public. Sérvices (Reservation |
_for Sclieduled. Castes, Scheduled Tribes and Other, Backward.

Classes) Act, 1994 shall have the meaning assigned. to. them . in .

that Act." -
Amendment of

3 In sectlon 3 of the principal Act _— section 3

(a) for sub-section (1) the fonowmg sub-section shall be substx-’
tuted, namely o

“s(1) There shall be reserved at the stage of direc;
r:crutmrnf

‘(i) in public services and post two per cent of vacancies .
for dependents of freedom fighters and . one per cent of
vdc*mclcs for ex-servrcemen

(if) in suh public services and posts as the State Govern-
ment may, by notification, identify one per cent of vacancies
each for the persons suffering from,—

(a) blindness or low vision ;
(b) hearing impairment ; and
(¢} locomotor disability or cerebral palsy.”

() sub-section (2) shall be omitted;

(c) in svb-section (3) for the words “Backward Classes”, tha ‘
words “other backward classes of citizens’’ shall be substituted;

(d) sub-section (4) shall be omitred.

(e) for sub-section (5), the following sub-section shall be
substitute d, namely: —

$¢(5) Where, due to non-availability of suitable candxdates
any of the vacancies reserved under sub-section (1) remains un-
filled it shall be carried over to the mext recruitment.” :

4. In section 4 of the principal Act, sub-section (2) shall be omitted. 'sggggd‘?ent of

5. For sectxou 5 of the prmcxpal Act the following section shall be Substitution of
substituted, namely — - section 5 ~

«“5, (1) The provisions of this Act asamended by the Uttar Pradesh
: ‘ Public ' Services (Reservation for Physically
’ Handicapped, Dependents of Freedom
Fighters and Ex-servicemsn) (Amendmeat) Act, 1997 shall not apply
to cases in which selection process has been initiated before the
" commencement - of the said Act and such cases shall ba dealt
with in accordance with the provisions of this Act as they stood
before such commencement,

Savings

Explanation—For the purposés of this sub-section the selectlon'process
shall be deamed to have been initiated where, under the relevant servxce
tules, recruitment is to be made on the basis of,—

(i) written test or interview only, the written test or the interview,
as the case may be has started, or :

(i) both written test and interview, the written test has startod

(2) The provisionsiof: this: Aet stiall notiapply to tﬁeap;mx ntment!
to be made under the Uttar Pradesh Recrultment of Dependent of
Government Servant Dying in Harness Rules 1974
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Repeal and 6. (1) .The Uttar Pradesh Public Services (Reservation’ for'PhySically . .
savings Handicapped, Deperdents - of ‘Freedom Fighters and -Ex:gervicemen) Org!n;:‘\ge”
. ’ .o. o

(Amendment) Ofdinanog,‘_l997 ls hereby. repealed.

(2) Notwithstanding such repeal, anything done or any action taken
under the provisions of the principal Act as amended by the Ordinance
reforred to in sub-section (1), shall be deemed to have been done or
‘taken under the corresponding provisions of the principal < Act -as
amended by this Act, as if the provisions of this Act were in_ force at

all material times.

~ Byorder, .
R. D. MATHUR,
 Pramukh Sachiv.

ﬁoqqo{oﬁo—qoﬂo'IOs'arofmtp—e(esfi)«—ww—-sso (Awo) ‘ oy
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No. 1485 (2)/XVII-V-1— I(KA}-23-1999
Dated Lucknow, June 28, i394

SRR QAT 2 oviaone of clause (3) of Article 348 ofthe Constitutipn of India,

Toasrie T o dTlertpe -~unlinating A° the o lowtag B ah {ondatiag 8
ALOK Novr TSqasitil Qoop Se Viklang, Sw:tantrata Saveram Senaniyon e
: otpures waimixon Ka Liye Araksaan (Saashyln-ny Adhinivem 1999 (‘Jttar
Prat-oy Al myas Tanghva 2% oF CU99) as passed vy ths U Pradz:q Lazislaturs and
asscnied {0 DY the Governor on fuly 27. 1939,

THE UJITAR FRA& 23K B g SERVICEN (23SERAVATION R
PANSIT L0 Y HANSITAPPED, DEPENOINTS OF FRIRnOM
CATTERS AMD EXS3EnY CIMEN) {AMENDMENT) :
ACT, 1999

[U. P. AcT N>, 29 oF 19994
(As passed by taz Jitar Pradesh Logislutire)
AN
ACT
further to amend the Uttar Pradesh Public Servtces {Reservation far

Fhysically Handicapped, Dependeits of Freedom Fighters and Bx-Servicenesn)

Act, 1993,

I7 13 9RREBY eénaciad in tbe Fiftieth Year of the Republic of India
ag follows 1—

Y. ('Y This Act may be called the Uttar Pradesh Public Servicss Shaet “tls and
{ Reservation fo- “hysicaliy Handicanped, Dependents of Freedom Fighters commensement
and Ex-Servicemen) ( Amendment) Act, 1997,

(2) 1t shall be deem=d to have come into force on May 21, 1999.

"Z. in seotion 2 of the I'ttar Pradesh Public Secvices (Roservatioy Amendmeat of
for Physically Mandisapped, Dependents of Fresdom Fighters and FP¢.  saction 2 of 10.5.
Servicemen) Act, 1993, bereinafter refarrod to as the priaseipal Ast, gfter 71 1N0.4 071993
elanve {d) the fallowing clause shall b3 inserted, azmoly s — '

“(d-1) sgroup A post’ or ‘group B post’ means the post specified
as such by the State QGovernment from time to tme ' ’

3. 1Insection 3 of the principal Act, in sub-section (1) for dlause (1)
the following clauses shall be substituted, namely :—

“(f) in pubdlic services and posts two per cent of vacancies for
dependeats of freedom fighters ; :

(i-a) in public services -and posts other than group A’ pos’s or
group ‘B’ posts, on and from May 21, 1999 two per csat of vacancies,
and on and from the date on which the Uttar Pradesh Public Services
(Reservation for Physically Handicapped, Dependents of Freadom
Fighters and Bx-Servicsmen) (Amendmeat) Aot, 1999 is published in
the Gazette five per cent of vacancies, for Ex-sorvicomsn;”

Ameadment of
gaction 3

4. Tnsection 5 of the principal Act, for sub-section (1), the following
sub-sections shall be substituted, namely :—

(1) The provisions of this Act as amended by the Uttar Pradash
Pablic Services (Reservation for Physically Handicapped, Dependeats of
Freedom Fighters and Ex-servicemen) (Amendment) Act, 1997 shal! not
apply to eases in which selection process has been initiated before the
commencement of the said Actof 1997 and such cases shall he dealt with
in accordance with the provisions of this Act as they stood before sgch
commencement. ‘

('-AY The provisions of this Act as amendes by the Uttar Pradasn
Pablic Services (Reservation Tt Physically Haadicapped, Depeadents of
Freedom Fighters and " x-servicemen) (Amendment) Act, 1970 shall noe
apply 1o cases in which selection process his been initiated before the
commencement of thesaid A. 07 1799 aad such cages shail be dealr
with in accordance with the provitions af this Act as thay stood bafora
$uch commencement,

Amneadmeat of '
soctom §



Repea: 2nG
s, vipgs

Qs gEe 0 7 0 gedte

gae KRy AT qoE, 28 werd, 1999

o :

bplanan’on-—l’or the purposes of sub—secﬁpns.(l) and (1-A) the sele
tiop process shall be deemed to have been initiated where, under the
relevant service tules, { is to be made on the basis of,—

on test OF jinterview ¢pl
be, has started; or

ost and interview, the

recruitmen
(i) witt y, the written test or the intetview,
as the caso WYy

(1) doth writier! 1 written test hos started.”
5. (1) The unar Pradesh Public Services (Reservation for Physically
Faandicapped, Dependents of Frecedom Fightes and Ex-servicemen)
(Amendmenl) Ordinance, 1569 is pereby rerea &C.
) Notwithstanding such T1epral anything depe of 28y action taken
under the provisions of the priccipal Act a3 amenced by tte Ordinance
referred to in sub-section (1) shall be deemed to kave beon done of taken
ander the corresponding provitions of the pnnclpal Act as amended by

this Act,as if the provisions of this Act wei€ inforce at all material

times.
By order,
v. R. TRIPATHI,
Pramukh Sachiv.
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IR & STERY AT, -05 AT, 2008 ' 3

L THE UTTAR PRADESH PU'BLIC SERVICES (RESERVATION FOR
: PHYSICALLY HANDICAPPED, DEPENDENTS DF FREEDOM FIGHTERS AZND
- EX—SERVICEMEN) (AMENDMENT) ‘ACT, 2008 .
(U.P. ACT NO. 8 OF 2008)
{4s passed by the Utiar Pradesh Legislature]
AN
ACT

Jurther to amend the Uttar Pradesh Punfic Services (Reservancn jbr Phys:ca.’ly

Handtcapped Dependents of Freedom Fighters and Ex-servicemen) Act, 1993,

17 IS HEREBY enacted in the Fifty-ninth Year of tie Republic of India as foll'ogs -

1. This Act may be called the Uttar Pradesh Public Services (Reservalion for  Short tille
Physically Handicapped, Dependents of Freedom Fighters and Ex-servicemen)

{Amendment) Act, 2008,

2. In section 3 of the Uttar Pradesh Public Services (Reservation for Amendmentof
Physically Handicapped, Dependents of Freedom Fighters and Ex-servicemen) Scction3ofUP.
Act, 1993, for sub-section (5) the following sub-section shall be substituted, namely:~ Act nio. 4 of 1993

**(5) Where, due to non-availability of suitable candidates any of the

vacancies reserved under sub-section (1) remnains unfilled it shall be carried

forward for further two selection years, whereafter it may be treated 10 be

lapsed.””

STATFMENT OF OBJECTS AND REASONS

Clause (ii) of sub-section (1) of section 3 of the Uttar Pradesh Public Services (Reservation for
Physically Handicapped, Dependents of Freedom Fighters and Ex-servicemen) Act, 1993 provides that in
such public services and posts in connection with the affairs of the State, as the State Government may, by .
potification, identify, one per cent of vacancies each for person suffering from =

(a) blindness or low vision;
(b) hearing impairment; and
{c) Locomotors disability or cerebral palsy

shall be reserved at the stage of direct recruitment.

2. In the instructions of the Government of India issued in connection with the provisions of The
Persons with Disabilities (Equal Opportunities, Protection of Rights and Full Participation) Act, 1995 it is
mentioned that if it is not possible to fill up such reserved vacancies during the said recruitment year,
vacancies would be carried forward for further two years, whereafier it may be treated to be lapsed.

3. In order to maintain uniformity in the aforesaid Acts with regard to the filling of vacancies -
reserved tor freedom fighters, ex-servicemen and the disable persons as aforesaid it has been decided o
amend the said U.P. Act to provide that where due to non-availability of suitable cardidates any of the
vacancies reserved under sub-section (1) remains unfilled it shall be carried forward fur further two
selection years, whereafter it may be treated to be lapsed.

The Unar Pradesh Public Services (Reservation for Physically Handicapped, Dependents of

Freedom Fighters and Ex-servicemen) (Amendment) Bilf, 2008 is introduced accordingly.

By order,
S.M.A. ABIDI,
Pramukh Sachiv.

Mot oFoPo—~Fotlo—1148 o= (fgt!)—c’sm)—zooa—ssr i~ (@veR / ATHT) |
forogotiio—Totllo—a47 FI0 RreiI—(2555)-2008—850 Weri-(Fvge / Awde) |




IR FFR—THoUHlo / Telo—
S%o / THoWlo—91 / 2014—16
A g URE VT HRTel €

TRET T9E, TAT A9l
T URIT SR ER WIS

STHTEOT
REmt uRRTe

HA—1, GUS (P)
(SR wew fafram)

@, JEdfaar, 7 Jdd, 2016

U 18, 1938 UH FHq
I ST A
(e argam—1)

HET 584 / 79—fd—1—16—1(F)9-2016
TS, 7 WA, 2016

IR CE

fafae -
“MRT % WU % ST 200 F FEF IO HEIRd 7 Ia} Had A% adl (9
Y { faspar, e am A @ onfi o soud Afv & faw s (Heew) fades,
2016, W A% 6 30, 2016 H SPART T H W a' Ik Ww  AffEm den 12
¥ 2016 % &Y A GIEURC I G 9 ATGET Z g A st 2
I Moy ol Qe (RE w9 § Rar, @daa 99 gt
antya o) saud Afvt 3 foe o) (deies) sifafsam, 2016
(IR w=w sifafas d@e 12 99 2016)
(S IR Ry U Avew & oiia ga)
A da1 (qriiE w9 ¥ fawam, w@oEan dam ek @
et 3 fo o) efyfam, 1993 &1 emER Haem &

HH-HEI1-89

I Wl
iy o Egd A
% forg

g ‘

TG TR % Geded av § Frefofea sftfem swmn s & -

1- 98 AfAET I W9 @ Ad1 (IS &9 § fearT, @dsa gam e T
A % ofAE o oyl & & R st (Heitem) erfufEm, 2016w
SRR |
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2 TR TSI STHTERY SIS, 7 M, 2016

o R 2- TER WY @ dar (i w9 R, e dam aeE S
SN ST anﬁ;aaﬁteiaga‘ﬁﬁaﬁ%ﬁ«mamm)e@ﬁm 1993, # w3 7,

a9 1993 Ff

g 3 7 e SUHT (5) FERT 4 SRR

SR ST B

I R A% G (i w1 ¥ R, o s A & i o 9agd
Bt @ R omern) oftfvem, 1993 (IER Wy afyfiEw dewm 4, @ 1993) AT
T = F e, @ds qam S 3 enfia o o A & v § w F o
F A FT B PO AT T 2| 39 At @ e 3 @ Iy (s) # ¥% Iu€w fha
Y fp ot Twum (1) & wde omfaa Rfwdl § & #E R ougw sl @ orgueer &
T T TR TE O R, A of o & wEe ant & fw ewHiE fREr S, IEE uvEE a8
R =g awEl S |

T I F A Je8 A § gn e e §E@n 49778/2015, 3w AR fiE
Il T S I SRS U q o B I {98 ST R e g & ¥ R aw
s ¥ oa e afem & PR e @ gtem @ @ e e B om g
g ittt $ I U 3 B e (5) P e s

AT I TR A da7 (rORE & g faar, @ e S 6 e o
s A 3 fm se) (ddite) s, 2016 qrEfi R ST g

o 3,
Hegel 9T,
Ty | |

UTTAR PRADESH SHASAN
VIDHAYI[ ANUBHAG-1

No. 584(2)/79-V-1-16-1(ka)9-2016
Dated Lucknow, April 71,2016

NOTIFICATION
MISCELLANEOUS
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Lok Seva (Sharirik
Roop se Viklang, Swatantrata Sangram Senaniyon ke Ashrit aur Bhootpoorva Sainikon ke liye Arakshan)
(Sanshodhan) Adhiniyam, 2016 (Uttar Pradesh Adhiniyam Sankhya 12 of 2016) as passed by the Uttar Pradesh
Legislature and assented to by the Governor on April 6, 2016.

THE UTTAR PRADESH PUBLIC SERVICES (RESERVATION FOR PHYSICALLY
HANDICAPPED, DEPENDENTS OF FREEDOM FIGHTERS AND
EX-SERVICEMEN) (AMENDMENT) ACT, 2016

(U.P. Act no. 12 0f 2016)
(As passed by the Untar Pradesh Legislaure)
AN
ACT

further to amend the Uttar Pradesh Public Services (Reservation for Physically
Handicapped, Dependents of Freedom Fighters and Ex-Servicemen) Act, 1993.



ot

- : FUX T IATIRO] TTOiE, 7 31U, 2016 3

IT 1S HEREBY enacted in the Sixty-seventh Year of the Republic of India as
follows:-

1. This Act may be called the Uttar Pradesh Public Services (Reservation for Shorttitle
Physically Handicapped, Dependents of Freedom Fighters and Ex-Servicemen)
(Amendment) Act, 2016.

2. In section 3 of the Uttar Pradesh Public Services (Reservation for Physically ~Amendment of

Handicapped, Dependents of Freedom Fighters and Ex-Servicemen) Act, 1993, if:ﬁgiz';llj923
sub-section (5) shall be omitted. ' e

STATEMENT OF OBJECTS AND REASONS

.e Uttar Pradesh Public Services (Reservation for Physically Handicapped, Dependants of
om Fighters and Ex-Servicemen) Act, 1993 (U.P. Act no. 4 of 1993) has been enacted to provide for
¢ reservation of post in favour of physically handicapped, dependants of freedom fighters and
ex-servicemen. In sub-section (5) of section 3 of the said Act, it is provided that where, due to
non-availability of suitable candidates, any of the vacancies reserved under sub-section (1) remains
unfilled, it shall be carried forward for further two selection years, whereafter it may be treated to be
lapsed. ' :

The said provision has been challenged before the Hon’ble High Court, Allahabad through writ
petition No. 49778/2015, Alok Kumar Singh and Others Vs State of U.P. and Others alleging it
unconstitutional. Keeping in view of the relief prayed in the said writ petition it has been decided to amend
the aforesaid Act to omit sub-section (5) of section 3 thereof.

The Uttar Pradesh Public Services (Reservation for Physically Handicapped, Dependents of
Freedom Fighters and Ex-Servicemen) (Amendment) Bill, 2016 is introduced accordingly.

By order,
ABDUL SHAHID,
Pramukh Sachiv.

rovwogodio—godio 32 wus (fR0)—2016—(50)—599 KT (FFyeR /€0 / ATH¥e) |
drogwHogofio—votio 1 o fAuri—2016—(51)-300 wfdat (Fger /o / IHHT) |



R TRR-HoTHodlo / Telo—
o / Totlo—91 / 2014—16
AgE= T U Ue Hagal Y

TFR T2, T 9T

T U9 TSR TR AN

STATEHROT
R aRRre

HANT—1, Gve (F)

(QTR Hew HEfus)
AW, AMER, 1 NdsER, 2018
HTsdg 10, 1940 ¥ HHI|
S} YW wmEd
fagmd S wWrT—1

e 1868 / 79-f3-1—18-1(F) 15-18
@S, 1 R, 2018

HH-HE—(E-3)

<IDECE]

fafaer
ARG @ G B AgwEE 200 @ JHF TSI ARIGT ¥ SR YR¥ e dar (AINR®
w9 W famen, waId Gum E @ anfid iR gd AT 3 g e (Heem) g,
2018 W f&=ia 1 faawR, 2018 @1 AR ye™ o 3R 98 IR wow R W& 32 69 2018 @
wu A g @ et g6 AT N g fhar e @ -
IR WY b a1 (TRRES wU | fAdaiT, wasdar Sus Sl &
¥ SR e dfFel & fo amRen) (Wees) sfdfaw, 2018 -
(IR uw Affrga de 32 99 2018)
: [Srar SRy faur Aved gwr wiRa gan)
IR WY Ad dar (@RE ®u @ feem, w@dar quam S b
anf¥m AR ol Jfe & o e afdfRm, 1003 & TR wEEA A @ ford

rferfras
HIRA TuRivd & giscrd af & FefeRaa sfafaas gaman onar 8-
1—(1) T8 IR gm Sar uew dF va1 @NIRE w9 J e, wfte = 3l
wcAT waTa A @ anfa iR qagd et B g aneron) (weeE) T

rferfam, 2018 @1 SIRATT |
* (2) ¥% f3A1% 23 o8, 2018 BT UGT §HT WA A |

242 RPH_Viklang



Ik U FHROT TuTe, 1 RiqmR, 2018

IR g
AT weemn 4
w 1993
GNT 2 BT HIEH

IR 3 DI A

HIEA B q@rdl

ClRl]

242 RPH_Viklang

2—-JN U ot |ar (ImRe wu § R, wamar wum ety @
AfEE R yoyd et & faw e W, 1993 RO amt s arfafaay
FET T B, @ oUW 2 H wue (8) @ WA f=fafEg wve v femr s,
erte—
“©) TRe Freeaa & ad 9w fMgedael ¥ & O g9
arfarfem & Her o # fafafdse 2
3-Hd g @ RT3 A Sy (1) A @ve @) @ wWHE W
fa=ifaRaa wve v fear s, erfd—
“@) v e Harell iR usl # O IS WRER IRYEE g1,
IS W, UAD WE D Ual # "ol wew W A ga Rt B
@& F1 A IR e, wefta Mg afdat @ s s aafda
2 e 8 ey ufted, @vs (@), {a)sﬁ?(n)fﬁmﬁﬂm‘fﬁﬁ
o afeaal @ fog olR ve uftera @ve (8) ok (8) @& e\ wehfa
P afet @ g sféa fear sraem, (H?ﬁ?[%
(@) ghedar ok 9 gfe;
(@) R 3R sr@or wfad # g
() wHRkasbra 3 ord, SyEia g, duH, Thre ampavr difsd
3R AU gy wiga ge fhar el Mg
(@) wwrven, dfges Fgawa, (e s feea &k
LIRIGERCIGI LN _
(€) @vs () ¥ (8) & efl9 o ared Ffegal 4 | agfreradad,
e ot ud@ds fwgom @ fog afvsifea odl A aftR—afer
4—v fdfram d frafafaa o o # s & s

TR
URT 2 &1 @S (§)
fafafde wiR® Meaaa
1-TIR® fA:eraman— ’

H—dodihar aEsl Aemmar (@fa @ AR affeml & s= 4
arRlar, it w9 ok avgell @ Tem W Weeg & foraer uRum dfi@arel ar
a3 gomelt ar = # drer ?), Rt frfefaa afeafera &

(@) “as QuaRa @fdd” & aread U9 afed 9 2 o = | IuaiRd
g farg Fyfofea @ dfsa & -

(V) g a1 W H WA B T D WA AR S IR g A

HaedT &1 g 3R e u1a faeg aaea feuar =81 &

(@) wmad faeuar o e a1a feg oo s ek R 4 wafw

ga- A amg e frareedt § o wew & forg wew g

(@) I UNIRE RGR & TRI—W gEEwen, St 9@ ld

AMYE WaEr $e ¥ FaRd $el 8 3R ug H Afd” 1 agguR

aref e S

(@) “yafass g & acqd e afaer wEwlt aaRensi &
AR O @ 2 o TR @ gom o IRt @ wwaaw @ waifda wed € o
#Rass @ us T It fAffde &=t 7 aft @& o S= BT & amRe: W
A gd, 9 & IRE A T B ge geErd B 8



TTOR Uo¥ AR Tofe, 1 RiamsR, 2018

(m) “drre @ el e fafecdia @ srgaite gwn @ 2 Rwe aRem ey i
TP AT B HAE IR BT 9 g9 (147 VHA) I IHA <A IE RN B,
(1) QR gedor @ dread dErE, el 99 A B R wE @ @ Sl 7wk
& ¥ B arel R @) BEER aR T & o sggwmyr @ Al afdeal @ o & a' g@en
AYE BRI T AT TE BRI B, O 9% 99 WISH & g 9. FaRa = g frad s wrea
Rl @ oy onavged gkl ¢ | sud faRIwaT o mfAe aifterderr, O3l @1 wH), O WA #
et ol T HifrEe ok Sae @ 99 2;
(8) “ara ampHY T’ H ARG o A WA WeRa geRf BeR @ gw e
BT P HRO el ff afem 4 &1
T—gfe gra-
o (@) “Fuar @ arcgd O <wn A 2 @E wdlcw guR & uvan el @fad §
frefafaa Rafedl 4 9 a1 @ Rufdy Rem= @ 8-
(u®) sftc @1 gufaan spma;
(@1) wWdlcH §»a QUR @ T Ire i gftc Haeweiierar 3,/60 a1 10,200
(&¥erT) & 3Fg; 4l :
(@) 10 o & @ e weiaRa dv W gwa &3 @ ol
(@) “fa efe” @ arerd S Rafy @ @ Rt afde 2 Prafafea § @ o oo
ﬁaﬁsﬁ?ﬁﬁma‘iﬁg
(V) dear @ # walam W99 YuR @ A1y 6,18 I IFARP 1 20,/60 A
&HH 3,/60 dF AT 10,/200 () 590 Hdeaiaran, ar
@) 40 3 | 9 10 fEh T@ o e sidaRa fHh Fv @ &= & Fag |
T—Hqul ufda &1 g —
(@) “efeR” @1 dicgd | B # Hare agioal | 70 fSERE s ge ara afyl
42

(@) " g ae afkd @ e E s @ ware gl A eo fewRe W 70

fewfder s g arel @afe | 2

g—""3fars, AR W Premwmar @ acd eREHeEerd a1 seiia S Reafrdl @ s
1 arell Wl Meaddr @ 2, A sefie a1 der we erol @ aftars ok a3 e
g1 Afts FucHl I gaIfad B 2|

2—"difgs fFragmar W Rufy & fad [Ewa 99 e o (afds, e g
FHEE) 3R Iaea @agER ¥ eyl w9 @ &9 @9 8, s siwfa e wmhie ik
e BT S s &, fr frefaie wmfne & —

() faffde fer feEaar & ad Raftdl @ 5 W o @ @ 2
fores 9T @1 did a1 forgs BT JEwBv B B B fRemE B @ @ oY S, ve,
foregm, adh o= a1 ot ol B wEsT § o B wu § 9ee and @ el sue
sgfa O Rufowi affem @ sur—<dwe Rueda, sreofrar  srwarfsa
Sruhegforal, SRR IR Remes sbRar @ wfEf §;

(@) "Wl WagH Rer” &1 aced P W dfe Ao @ Rafy @ & o
HHAR WX Wfgd @ gom i 9§ § I gl 8, o afdd @ Hud a8, waul @l

HHFA $1 3R qER | e B9 @ eEar @ yWiid axdt @ ofR g ug s A
forg—fie @Il a1 AgeRt A Weag 8 2 |

3-—AHfS HaER—
“AHRE W @7 drcad R, ween, 9w, qaifrdiaie a1 eRveiid & anyg fAer 9§

& QI Sfigs @1 | AT B g e @ foiy wHT WU & vy, @eer, aRafiedr @ gedE @
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4 IR TR N Twe, 1 fyawR, 2018

ﬁmmﬁmﬁmﬁméﬁﬂﬁmﬁ;mﬂmﬁ@ﬁmqﬁ%wmlmﬁa
& #itass &1 e s a1 agol 89 o Rufy 2 Rdwex Rrast fftredr, gfEmar @
T W B9 BT R
s—f=fafEa & anor feeareaa—
(@) foRe) e Tag SN —
(U®) “g—BeRIE" &1 a9l FaEd, dfFer yumel I ¥ 2, wnd wRaws A
e HfAFRT @ e dgel @ IRl R 9 ) s<d A auRE @ afuw 8@ o 2
o feardiferme g 2 ok wRass # dfier PifeEl ek e 3 s & HIRR
B H—GER D WY GID S B AT yEIfad B 2,
(1) “urfgs 77 @1 argd dfFer yonel @ fae s T 9 g, ﬁmﬁs’mm
U, wowar R i, BT gor, FEgaar we Ay 9 iR gg ol W v AR
@ JERY MEHT & Edde den dfdl Haa- SUPEH ¢ g § 9eE 8 |
() v faefer—

(@) “eAwiferar” @1 oo A argawdm T J } S owrm gest @ @ wnfaa
Hrdl 2 fg S0 AfReT g AU THN died! o WG fear oier 2, sue R waw
@ UFH TER D ARV AT BT JHaE e & e Mor '@ @1 uRom R wras
AT 8 gahar 2

@) “IeRifEr & aad durga el @ e wE @ @ Rrad Rdwa
frrafan & &9 a1 aguRefe 2

=) “Ryapa Fif3er 7 WWWW@%@W&WM
dieerae vesRl, AR O Hewg oyl ok i B Jewm ¥ fafm Sfeemnal §
yRaférd 8 &;

L L 0 ) S o T wmaﬂﬁm@aﬁaﬂﬁﬁmm%wﬁaﬁﬁﬁam
& forger aRomm fRErefaa o1 Meesn-gar &)
s—aferRar, Fgar wiea sgfHaea (G fde @ o1 ww @ o Fgewm) & acd @
fd qen @ 2 i 5 afdm o1 s iR gw &1 wfdfed 29 & 9o & e o
wuyo, faera 3R feror weell TR Twwmd el 2
6—dis A= AU, ST 6 5w W gRT Afrgfa fear s
free iy 5—(1) TR WY A dar (ARG w6 F e, werEEr wum Jfat
e @ afa iR qagd AT & Iy aRern) (Feue) AR, 2018 YARERT FRR
foram wmar 21
(2) W8 FREa & 81d g W Suuw (1) § fAfde sy gmr g
T A s & Suewl & oA Ha o B W B TE BE Frlad), gu
It grr g wAOifta g AR am & 9yl Suewt & o g @ A
g e SR A 5w affEE @ Suew e R Wl § vga o

IR 3R BRY

wmmﬁm(w&ﬁmw%ﬁwmwmwmﬁﬁ%mmw
Afl @ forg ammeron) affaes, 1993, TRIRS wU W fAwaiT. we=ar g Sl @ ol aik
yaqd Al & uel ¥ gel B e B SuAw B @ fore g frar mar ¥ Saa s
P URT 2 B @Wue (8) d v TRIRG ®U § e aRuifly &Y 73 € iR I affaag &
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IR U JEERY Taie, 1 RiawR, 2018 5

YR 3 & IR (1) @ @ve (1) # U8 Suew 2 6 Iy & 9wel 9 w=fva die danil 3k ugl -
H U WOR ARREA gR1 UG (@) gfcdsar ik @w gfie, (@) saw wfd # &=, 3k ()
o fopar wl faraTar a1 yARkass B0 | Wifed afeqal @ forg ga ufaerd Rfeddl sifsnfad
& Hhd B |

feamreq aiffer sftfm, 2016 WRA WeR g IfRfafia fear mn & el o=
“feeaiTor aRMIiRd fby 1T 2|

feairoHl 8 grafd Sad w1 ABHEH @ IueHl & IJeU Sdd ARfEE H Iuew
FH B foly IaR U=w e dar (INIRE ®U ¥ fAdan, wWdazar @um 99l @ anfia sik
qagd #fel & o amern) fdfgs, 1903 & Wedd s &1 e fear mar 2

fd Iy faur wved w3 # € o IR g@iw At # arp FA @ o qr R
HRIAE] B JAaeTD ofl, A IS gRT RIS 23 FAE, 2018 B IR T Arp w4, (FRRS
wu ¥ fawar, wdaaa dam Sefral & anf3a ok yugd el @ forg amerw) (GeE) se,
2018 (ST YT JALATIY AT 11 G+ 2018) WA T fhar mam 2|

g8 fgs gatem sraew &1 gfrenfia &< & fog gRenfia fear sar 2

e
dN7 AR AR,
g wfEa |

No. 1868(2)/LXXIX-V-1-18-1(ka)15-18
Dated Lucknow, September 1,2018

In pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Lok Seva..
(Sharirik Roop Se Viklang, Swatantrata Sangram Senaniyon Ke Ashrit Aur Bhootpurva Sainikon Ke Liye
Arakshan) (Sanshodhan) Adhiniyam, 2018 (Uttar Pradesh Adhiniyam Sankhya 32 of 2018) as passed by
the Uttar Pradesh Legislature and assented to by the Governor on September 1, 2018 :—

THE UTTAR PRADESH PUBLIC SERVICES (RESERVATION FOR PHYSICALLY
HANDICAPPED, DEPENDANTS OF FREEDOM FIGHTERS AND EX-SERVICEMEN)
(AMENDMENT) ACT, 2018

(U.P. ACTNO. 32 OF 2018)

[4s passed by the Uttar Pradesh Legislature]
AN

ACT

further to amend the Uttar Pradesh Public Services (Reservation for
Physically Handizapped, Dependants of Freedom Fighters and Ex-Servicemen) Act, 1993.

IT IS HEREBY enacted in the Sixty-ninth Year of the Republic of India as follows :-

1. (1) This Act may be called the Uttar Pradesh Public Services (Reservation for  Shorttitle and
Physically Handicapped, Dependants of Freedom Fighters and Ex-Servicemen) (Amendment) ~ S0mmencement
Act, 2018.

(2) It shall be deemed to have come into force on July 23, 2018 .
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Amendment of
section 2 of U.P.
Actno. 4 of 1993

Amendment of
section 3

Insertion of
Schedule

"2. In section 2 of the Uttar Pradesh Public Services (Reservation for Physically
Handicapped, Dependants of Freedom Fighters and Ex-Servicemen) Act, 1993 hereinafter
referred to as the principal Act, for clause (e) the following clause shall be substituted, namely :-

"(e) Physical disability means the disabilities as specified in the Schedule
appended to this Act."

3. In section 3 of the principal Act, in sub-section (1) for clause (ii) the following clause
shall be substituted namely :-

"(ii) In such public services and posts as the State Government may, by
notification, identify not less than four percent, of the total number of vacancies in
the cadre strength in each group of posts meant to be filled with persons with
benchmark disabilities of which, one percent each shall be reserved for persons
with benchmark disabilities under clauses (a), (by and (c) and one percent for
persons with benchmark disabilities under clauses (d) and (e), namely:—

(a) blindness and low vision;

(b) deaf and hard of hearing;

(c) locomotor disability including cerebral palsy, leprosy cured,
dwarfism, acid attack victims and muscular dystrophy;

(d) autism, intellectual disability, specific learning disability and
mental illness; .

(e) multiple disabilities from amongst persons under clauses (a) to (d)
including deaf-blindness in the posts identified for each disabilities."

4. In the principal Act, the following schedule shall be inserted at the end .

‘“SCHEDULE
[See clause (e) of section 2]
Specified Physical Disability

1- Physical disability:-

A. Locomotor disability (a person's inability to execute distinctive activities associated with
movement of self and objects resulting from affliction of musculoskeletal or nervous system or both),

including—

from—

(a) "leprosy cured person" means a person who has been cured of leprosy but is suffering

(1) loss of sensation in hands or feet as well as loss of sensation and paresis in the eye
and eye-lid but with no manifest deformity;

(i7) manifest deformity and paresis but having sufficient mobility in their hands and
feet to enable them to engage in normal economic activity;

(iif) extreme physical dcf'ormity' as well as advanced age which prevents him/her from
undertaking any gainful occupation, and the expression "leprosy cured" shall construed
accordingly;

(b) "cerebral palsy” means a group of non-progressive neurological condition affecting

body movements and muscle coordination, caused by damage to one or more specific areas of the
brain, usually occurring before, during or shortly after birth;

(c) "dwarfism" means a medical or genetic condition resulting in an adult height of 4 feet

10 inches (147 centimeters) or less;

(d) "muscular dystrophy" means a group of hereditary genetic muscle disease that weakens

the muscles that move the human body and persons with multiple dystrophy have incorrect and
missing information in their genes, which prevents them from making the proteins they need for
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healthy muscles. It is characterised by progressive skeletal muscle weakness, defects in muscle
proteins, and the death of muscle cells and tissues;

(e) "acid attack victims" means a person disfigured due to violent assaults by throwing of
acid or similar corrosive substance.
B. Visual impairment—

(@) "blindness" means a condition where a person has any of the following conditions, after
best correction—

(i) total absence of sight; or

(#i) visual acuity less than 3/60 or less than 10/200 (Snellen) in the better eye with
best possible correction; or

(iif) limitation of the field of vision subtehding an angle of less than 10 degree.

(b) "low-vision" means a condition where a person has any of the following conditons,
namely:—

(i) visual acuity not exceeding 6/18 or less than 20/60 upto 3/60 or upto 10/200
(Snellen) in the better eye with best possible corrections; or (if) limitation of the field of
vision subtending an angle of less than 40 degree up to 10 degree.
C. Hearing impairment—
' (a) "deaf" means persons having 70 DB hearing loss in speech frequencies in both ears;
(b) "hard of hearing" means person having 60 DB to 70 DB hearing loss in speech
frequencies in both ears.
D. "speech and language disability" means a permanent disability arising out of conditions such as
laryngectomy or aphasia affecting one or more components of speech and language due to organic or
neurological causes. ’

2. Intellectual disability, a condition characterised by significant limitation both in intellectual functioning
(reasoning, learning, problem solving) and in adaptive behaviour which covers a range of every day,
social and practical skills, including—

(a) "specific learning disabilities" means a heterogeneous group of conditions wherein
there is a deficit in processing language, spoken or written, that may manifest itself as a difficulty
to comprehend, speak, read, write, spell, or to do mathematical calculations and includes such
conditions as perceptual disabilities, dyslexia, dysgraphia, dyscalculia, dyspraxia and
developmental aphasia; :

(b) "autism spectrum disorder" means a neuro-developmental condition typically appearing
in the first three years of life that significantly affects a person's ability to communicate,
understand relationships and relate to others, and is frequently associated with unusal or
stereotypical rituals or behaviours.

3. Mental behaviour,—

"mental iliness" means a substantial disorder of thinking, mood, perception, orientation or
memory that grossly impairs judgment, behaviour, capacity to recognise reality or ability to meet
the ordinary demands of life, but does not include retardation which is a conditon of arrested or
incomplete development of mind of a person, specially characterised by subnormality of
intelligence.

4. Disability caused due to—
(a) chronic neurological conditions, such as—

(/) "multiple sclerosis" means an inflammatory, nervous system disease in which the
myelin sheaths around the axons of nerve cells of the brain and spinal cor’ are damaged, leading
to demyelination and affecting the ability of nerve cells in the braii and spinal cord to
communicate with each other; ’

(if) "parkinson's disease” means a progressive disease of the nervous system marked by
tremor, muscular rigidity, and slow, imprecise movement, chiefly affecting middle-aged and
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elderly people associated with degeneration of the basal ganglia of the brain and a deficiency of
the neurotransmitter dopamine.
(b) Blood disorder—

(/) "haemophilia" means an inheritable disease, usually affecting only male but
transmitted by women to their male children, characterised by loss or impairment of the
normal clotting ability of blood so that a minor wound may result in fatal bleeding;

(ii) "thalassemia" means a group of inherited disorders characterised by reduced or
absent amounts of haemoglobin. '

(iif) "sickle cell disease" means a hemolytic disorder characterised by chronic anemia,
painful events, and various complications due to associated tissue and organ damage;

Explanation :— "hemolytic" refers to the destruction of the cellmembrane of red
blood cells resulting in the release of haemoglobin.

5. Multiple Disabilities (more than one of the above specified disabilities) including deaf blindness
which means a condition in which a person may have combination of hearing and visual impairments
causing severe communication, developmental, and educational problems.

6. Any other category as may be notified by the State Government.”

Repeal and 5. (1) The Uttar Pradesh Public Services (Reservation for Physically Handicapped, U-P-
saving Dependants of Freedom Fighters and Ex-Servicemen) (Amendment) Ordinance, 2018 is hereby f:;d'l';a:‘:’
repealed. 2018

(2) Notwithstanding such repeal, anything done or any action taken under the
provisions of the principal Act as amended by the Ordinance referred to in sub-section
(1) shall be deemed to have been done or taken under the corresponding provisions of the
principal Act as amended by this Act, as if the provisions of this Act were in force at all
material times.

STATEMENT OF OBJECTS AND REASONS

The Uutar Pradesh Public Services (Reservation for Physically Handicapped, Dependents of
Freedom Fighters and Ex-servicemen) Act, 1993 has been enacted to provide for reservation of posts in
favour of physically handicapped, dependents of freedom fighters and ex-servicemen. In clause (e) of
section 2 of the said Act the words “physically handicapped” have been defined and clause (ii) of
sub-section (1) of section 3 of the said Act provides that in such public services and posts in connection
with the affairs of the State, the State Government may, by notification, identify one percent of vacancies
each for person suffering from (@) blindness and low vision, (b) hearing impairment; and (c) locomotors
disability or cerebral palsy.

The Rights of Persons with Disabilities Act, 2016, has been enacted by the Government of India
in which the words “persons with disability” have been defined. ‘

It has been decided to amend the Uttar Pradesh Public Services (Reservation for Physically
Handicapped, Dependents of Freedom Fighters and Ex-Servicemen) Act, 1993 to make the provisions of
the said Act identical to the provisions of the said Central Act with respect to the persons with disabilities.

Since the State Legislature was not in session and immediate Legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Public Services (Reservation For Physically Handicapped,
Dependants of Freedom Fighters and Ex-Servicemen) (Amendment) Ordinance, 2018 (U.P. Ordinance no. 11 of
2018) was promulgated by the Governor on July 23,2018.

This Bill is introduced to the replace the aforesaid Ordinance .
' By order,
VIRENDRA KUMAR SRIVASTAVA,
Pramukh Sachiv.
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TER TV SEMRY WoE, 10 ATE, 2021 ' . 3
No. 450 2)YLXXI1X-V-1-21-1-ka-12-21
Dated Lucknow, March 10, 2021

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Lok
Sewa (Shaareerik Roop Se Viklaang, Swatantra Sangraam Senaaniyon Ke Aashrit Aur Bhootpoorva
Sainikon Ke Liye Aarakshan) (Sanshodhan) Adhiniyam, 2021 (Uttar Pradesh Adhiniyam
Sankhya 14 of 2021) as passed by the Uttar Pradesh Legislature and assented to by the Governor on
March 10, 2021. The Kaarmik Anubhag-2 is administratively concerned with the said Adhiniyam. o

THE UTTAR PRADESH PUBLIC SERVICES (RESERVATION FOR PHYSICALLY
HANDICAFPPED, DEPENDENTS OF FREEDOM FIGHTERS AND
EX-SERVICEMEN) (AMENDMENT) ACT, 2021
(U.P Act no. 14 0f 2021)
(4s passed by the Uttar Pradesh Legisiature)
AN -
ACT _
further to The Untar Pradesh Public Services (Reservation For Physically

Handicapped, Dependents Of Freedom Fighters And Ex-Servicemen)Act, 1993.
IT I HEREBY enacted in the Seventy second year of the Republic of India as
follows:- "

1. This Act may be called the Uttar Pradesh Public Services (Reservation For Shorttide
Physically Handicapped, Dependents of Freedom Fighters And Ex-Servicemen)
(Amendment) Act, 2021.

' 2. In section 3 of the Uttar Pradesh Public Services (Reservation for Physically ~Amendment of
Handicapped, Dependents of Freedom Fighters and Ex-Servicemen)Act, 1993 in sub- SJ""P“’:; n:f 4
section (1) for the existing clause (i-a), the following clause shall be substituted,  ¢i903
namely:- o :

(i-a) in puBI)ig?services and posts other than Group 'A' posts, on and from the date
on which the Uttar Pradesh Public Services (Reservation for Physically Handicapped,

Dependents of Freedom Fighters and Ex-Servicemen) (Amendment) Act, 2021 is
published in the Gazette, five percent of vacancies for ex-servicemen.

STATEMENT OF OBJ ECTS AND REASONS

The Uttar Pradesh Public Services (Reservation for Physically Handicapped, Dependents of
Freedom Fighters and Ex-Servicemen)Act, 1993 has been enacted to provide for reservation of posts in
favour of physically handicapped, dependents of freedom fighters and Ex-Servicemen. The aforesaid Act
was amended vide the Uttar Pradesh Public Services (Reservation for Physically Handicapped,
Dependents of Freedom Fighters and Ex-Servicemen) (Amendment) Act, 1999 whereby five percent
reservation of ex-servicemen is permitted on posts other than Group "A" and Group “B" posts.
With a view to providing representation to ex-servicemen in State subordinate public services
" and posts, it has been decided to provide five percent reservation to them in Group "B" posts also.
The Uttar Pradesh Public Services (Reservation for Physically Handicapped, Dependents of
Freedom Fighters and Ex-Servicemen) Bill, 2021 is introduced accordingly. ‘

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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